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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
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DATE OF DECISION:14.6.2007

Shri Akhil Ch. Brahma

. .e .-n...-........Applicant/s
hri J. Roy _

O I R X T R N Y N R N R R R RS R RS ERE LA Advocate for the

Applicant/s.

- Versus —
U0l & Ors
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Dr.J.L.Sarkar, Railway Standing counsel
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Respondents

CORAM
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see the Judgment?
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4. Whether their Lordships wish to see the fair copy
of the Judgment? pes//No
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

O'riginal Application No. 150‘ qf 2007.
Date of Order: This, the 14th day of June, 2007.
THE HON’BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN
Sri Akhil Ch. Brahmé |
Son of Late Mirgu Brahma

R/O Railway Quarter No.122 G/Type-II
New Guwahati Colony, Near Kalibari

- Bamunimaidam, Guwahati-21

Kamrup, Assam. . ...Applicant.
By Advocates S/Shri J.Roy, R.C.Das & O. Pada.

- Versus -

"1.  The Union of India represented by the

Secretary, Railway Board
Ministry of Railway
New Delhi-110001.

2.  The General Manager
N.F Railway, Maligaon
Guwahati-11
Kamrup, Assam.

3. CAM/GHY (Chief Area Manager)
N.F.Railway, Guwahati.

4. DPO/GHY (Divisional Personal Officer)
N.F .Railway, Guwahati.

5.  Senior Coaching Depot Officer/GHY
N.F .Railway, Guwahati.
... Respondents.

- By Dr. J.L.Sarkar, Railway Standing Counsel. \/
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ORDER(ORAL)

SACHIDANANDAN. K.V.,(V.C.):

The Applicant is presently working as Painter/Gr-1
under N.F.Railway and is posted under Divisional Officer, New
Guwah\ati Colony, Bamunimaidam, Guwahati-21. He is residing
in the Railway quarter bearing No. ‘122 G/Type-1l along with his
family since 30.03.2001. His gross pay is Rs.9,285/- and after
deduction he is drawing Rs.7,919/* per month. Vide Annexure—-‘
A order dated 10.9.2005 his allotment was cancelled alleging
that the_said quarter was subletted to third party and he was
advised to hand over the said quarter to the next allottee
against which Applicgnt submitted representation dated
22.09.2005 (Annexure-B) before thél fifth Respondent stating
thét he never subletted the quarter to an-y‘ third party and
requested the authority to enquiré the matter fresh. However,
his representation is not disposed of nor fur_ther committée was
made to enquire the matter afresh. But much to his surprise, |

the impugned memorandum has been issued by the Respondent |

' No.4 declaring the Applicant as unauthorized occupant and

directed to recover damage rent at the prescribed rate from the

- regular salary of the Applicant w.ef. May, 2007 alongwith



arrears without issuing any prior notice to the Applicant.
Aggrieved by the action of the Respondents ’he has filed this

O.A. seeking the following main reliefs:-

“(1) to set aside and quash the office order
dated 10-09-2005 issued by the
Respondent No.5 (Senior Coaching Dept.
Officer, Guwahati) ANNEXURE-A.

(2) to set aside and quash the office
memorandum dated 09-05-2007 issued
by Divisional Personal Officer, Guwahati)
ANNEXURE-C.”

2. Heard Mr.J.Roy, learned counsel for the Applicant

and Dr.J.L.Sarkar, learned Standing counsel for the Railways.

- When the matter came up for consideration, learned counsel for

the Applicant submitted that the impugned orders have been
passed by the Respondents in total violation of the principles of
natural justice. Helfurther submitted that neither any notice was
issued to him at any point of time nor an opportunity was given
to him to explain his case. His representation dated 22.09.2005
also has not been attended to. Therefore, the impugned orders
ar<_e not in conformity with the Railway Rules. However, he
submitted that he would be satisfied if a direction is given to
the Respondents to consider and dispose of his representation

(Annexure-B) within a time frame. Dr.J.L.Sarkar submits that

b_/



/BB/

Respondents have no objection in adopting such course of
action.

3. | Accordingly, in the interest of justice, this Courf
directs the Respondent No.5 or any other competent authority
shall consider and dispose of this Annexure—B representatiop
dated 22.09.2005 giving an opportunity to thé Applicant to'
explain his case rand pass appropriate orders on merit
communicating the same to the -Applicaﬁt within a period of
three months time from today. If requested, Applicanty shall be
given a personal hearing. However, till ldisposal' of the
representation, Respohdents are directed to keep the impugned

order dated (09.05.2007 (Annexure4C) in abeyance.

The Original Application. is disposed of as above at
the admission stage itself. There shall, however, be no order as

to costs.

(K.V.SACHIDANANDAN)
VICE CHAIRMAN
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"k : Central acmiintzine Tribunal
,%1 1JUN 200
DISTRICT: KAMRUP | uTTgrEt saradis
: Guwszheti Bench

IN THE CENTRAL ADMINISTRATIVE TRIBUNAR ==
GAUHATI BENCH, GUWAHATI

( An application U/S.19% of the Administrative Tribunal
' Act, 1885 )

0.A. No. 150 £ 2007 . //

SRI AKHIL CH. BRAHMA

................. PETITIONER
-VERSUS- -
THE UNION OF INDIA & ORS. |
ievreen.. . RESPONDENTS

SYNOPSIS

The applicant is an employee under the N.F. Railway, as

a post of Painter/Gr-I under SSE/C/IC/GHY, at Divisional
Office,  New Guwahati Colony, Near ‘Kalibari,
Bamunimaidam, Guwahati-21. The applicant is residing
Railway gquarter bearing Neo.122(G),Type-II at New
Guwahati Colony, Near Kalibari, Bamunimaidam, Guwahati—
21, along with family since on 20-03-2001. The gross pay
of the applicant is Rs.9,285/—, however after deduction,
the applicant receives a net pay of Rs.7,919%/- per
monfh. The applicant was shocked to receive a copy of
the Memorandum ‘on  09-05-2007 issued by Divisional
Personal Officer (Respondent No.d) whereby it was
intimated that he is in unauthorized occupation of the
quarter since the allotted him has been found subletted
and directed for recovery of damaged rent from regular

salary bill from the month of May 2007 along with arrear

Contd.../-

Kamrup {Metro) 1 o . N MEDHI "
Regd. No. KAMIgf % | Advocate / Notary
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-13. |
and cancelled the allotment of the applicant and termed

the same as unauthcorised occupation.

1t ié stated that the respondent authorities wvide
fice order dated 10-08-20G05 informed the applicant
that staff guarter allotted to him and shown in the list
as per survey committes’s report the same hazs been

handed over to private party in violation of provision

of Rule 3.1(III) and 153(A) of Railway Service ({conduct)

Rules, 1966, Ageainst the gaid office  order, the
applicant filed a representation dated 22-02-200Z2 hefore
the Respondent No.S (Annexure-IIT}. Stating the actual
facts that the guarter was never sublet to anv peréon or
individual and recquired the authorities to enquire the
matter again. However, till 09-05-2007 no action was
taken to dispose of the representation nor any further

committee was made till the receipt of Memorandum on

09-05-2007. As such the instant original appiication’

seeking for appropriate relief.

Hence this instant application.

Filed by ~ f.c.dw .

P = . \ Aidvecate
ATARN, |

N Medhi
i Kamrup (Metro) e

NWEDH!
Advocate | Notwry

Contd.../-



DISTRICT: KAMRUP -

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL .
. GAUHATI BENCH, GUWAHATI

( An application U/S5.19 of the Administrative Tribunal

Act, 1985 )
T 0.A. N, - |S© § 2007
SRIAKHIL CH.BRAHMA, -
| evererreer s PETTTIONER
-VERSUS-
THE UNION OF INDIA & ORS.
‘ veivriier . RESPONDENTS

'LIST OF DATES

1 10-09-2005 | The applicant received the Office Order, which one issued by
Respondent No.$. .

2 22-09-2005 | A representation filed by the applicant to the Regpondent No.5.

3 09-05-2007 | Office Memorandum issued by Respondent No.4.

4 30-03-2001 | The applicant has allotted the Railway Quater, hearing No.

5 | 09-05-2007 | Impugned the Railway quater damaged rent which one calculated
' by respondent No.4.

6 30-04-2007 | The applicant current pay slip in the month of April-May/2007.
' & »
30-05-2007

Filed By - R.C .dwm

Advocate

NL. Medhi . N Al
H&, Kamfup (Mctro) ?{.' ) N MEDH‘

Regd. No. KAMIS Advocate / Notary

: - e Contd.../




DISTRICT: KAMRUP

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

( An application U/S.

GAUHATI BENCH, GUWAHATI

Act, 1985 )

0ANe. - 159 19007

SRI AKHIL CH. BRAHMA

16 of the Administrative Tribunal

ceveveenen . APPLICANT
-VERSUS- '
THE UNION OF INDIA & ORS.
' eevre......RESPONDENTS
INDEX
“SLNo. Annexure Particulars Page No.
1 APPLICATION
2 VERJFICATION
3 A | Office Order dated 10-09-2005.
4 B Representation dated 22-09-2005 filed by the
applicant before Respondent No.5.
5 C Office Memorandum dated 09-05-2005 issued by
(Respondent No.4).
6 D Quater allotment order dated 30-03-2001.
7 E impugned Quater damage rent calculated by
Respondent No.4, dated 09-05-2007.
8 F Current pay slip of service in the menth of April, May,
2007,

.- Filed By ~

N. Medhi
* Kumrup (Mctro) +r

Regd. No. KAM I

R.C.Dwm .

Advocate

Contd.../-

NN
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DISTRICT: KAMRUP 3 XD
. " ) i ;) .
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL - —=
GAUHATI BENCH, GUWAHATI 5 ©
-—
> =
( An application U/S.1% of the Administrative Tribunal ;55
Act, 1985 ) .
0.A. Ne. \SO /2007
I. PARTICULARS OF THE APPLICANT: -
Sri Akhil Ch. Brahma,
Son of Late Mirgu Brahma,
R/0O Railway Quarter No.122 G/Type-I1I,
New Guwahati Colony, Near Kalibari, Bamunimaidam,
Guwahati-21, Kamrup, Assam.
II. PARTICULARS OF RESPOEDENTS: -
1.. The Union of India,
Represented by the Secretary,
Railway Board, Ministry of Railway,
New Delhi-1100Q01.
2. General Manager, N.F. Railway,
Maligaon, Guwahati-11, Kamrup, Assam.
3. CAM / GHY (Chief Area Manager),
N.F. Railway, Guwahati.
4. DPO/GHY (Divisional Personal Officer) N.F.
Railway, Guwahati.
5. Senior Coaching Depot Officer/GHY, -
N.F. Rallway, Guwahati.
Contd.../-
N MEDHr N. Medhi
Advocate / Notary i kad Jjg{;’ P (e * |

72

f/'

R.C .S, Adyeeald
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III. PARTICULARS OF THE ORDER AGAIRST TWHICH THE N
APPLICATION 15 MADE: -

The application is presented against the impugned St

office order dated 10-08-20053, issued by Respondent*—é

No.5 as (Sr. Coaching Dept. Officer, Guwahati.

- BND -

Impugned Memorandum dated 09-05-2007, issued by

Divisional Personal Officer (Respondent No.4).

- IV. JURISDICTIOR OF THE TRIBUBAL: -
The applicant declares that the subject matter of
the present application is within the jurisdiction

of this Hon’ble Tribunal.

V. LIMITATION: -

The application declares that the application is
within the period of Limitation under Section 21 of

the Administrative Tribunal, 1985.

VI. FACTS OF THE CASE: -

1. That the applicant is a Citizen of India and a
resident of abovementioned locality, in  the
district of Kamrup, Assam and as such the applicant
is entitled to all rights, privileges and liberties
guaranteed to the Citizen under the Part-III of the

Constitution of India and laws framed there under.

2. That the applicant is an employee engaged with the
Deptt. of N.F. Raillway, as a post of Painter/Gr-I
under SSE/C/IC/GHY. The applicant is presently
posted at Divisional Officer, New Guwahati Colony,

]
Near Kalibari, Bamunimaidam, Guwahati-21, and as

Contd.../-

N MEDH! : .
Advocate / Notary & | Keamrop (euo) ) e

Regd. No. KAMI

<P
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such he is residing in the official allotted
Railway quarter, located at New Guwahati Railway

Colony. Since the date w.e.f. 30-03-2001.

———

Gﬁj .ﬁ3?ﬂhfﬂ~%ik- ~

~

|

That it is stated that before issue of Memorandum _:é \

=
dated 09-05-2007 the respondent Nc.5, issued office.E§}

order No.GHY/CDO/GEN/QRs/C & W dated 10-02-2005

under BRule 3.1{III} and 15 A of Pailway Service

{Conduct) Rule 1966, thereby issuing a direction

ﬁor cancellation of the allotment order of the R1y.
Qrs. allottéd in the name of the applicant and
other similarly situated persens and further for
handover / re-allotment of the same to the next
allottee. However, in the order dated 10-0%-2003 nc
specific mention was made as to the name and

designation of the next allotee,

A COpPY of the office order
No.GHY/CDO/GEN/Qrs/C & W dated 10-05-
2005 issued by the Respondent No.5 is

annexed and herewith marked as

ANNEXURE ~ A.

That vyour humble applicant immediately thereafter
in response to the office order dated 10-09-2005,
furnished a representation before the Respondent
No.5 for revocation of the quarter cancellation
order dated 10-09-2005. Further a reqguest was also
made to conduct an engulry as to the veracity of
the survey committee report, whereupon, it was
élleged that gquarter allotted in the name of the

applicant was subletted. The said representation

Yy, , Contd.../-
NMEDH!
Advocate / Notary

%

- =
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was duly received by the Respondent No.5 under é <
office seal on 22-09-2005. |

d photocopy of the representation __ =
furnished by the applicant to the L .
Respondent No.S5, is anmnexed and § )

marked as ANNEXURE -B. | -

"5. That it is statéd that on 09-05-2007 to the utter
surprise of the applicant, your applicant received
a copy of the ‘official memorandum bearing
No.E/APO/I/Survey of Qrs./GHY, issued by Respondent
No.4 with the app;oval of Respondent No.3, whereby
a direction was issued for recovery of tne Qrs.-
Damage rent at the prescribed rate to be fixed by
the Rly. Board from the regular Salary Bill of the
petitioner w.e.f. Ma&, 2007. In fhis connection it
is stated that the said memorandum was issued
alleging inter-alia that during survey of quarter
by the Survey Committee constituted by the
administration, somelquarters including that of the
petitioner as shown 1in the attached statement
enclosed in the memorandum dated 09-05-2007 were
found subletted and as such the.allotment crder of
the quarter which stood in the name of the
applicant and other similarly situated perscns were

cancelled by the allotting authority.

P, photocopy of the office memorandum
No.E/APO/1/Survey of Qrs/GHY dated
09-05-2007 issued by Respondent No.4
is annexed herewith and marked as

ANNEXURE - C.

Contd.../-

*‘ Kuamrup (Mctro) +*

Advocate / Notary - |
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That the applicant has allotted N.F. railway Quater

’ .
- - N

vide bearing No.122(G)/Type-II at New Guwahati .
Colony, Near Kalibari, Bamunimaidam, Guwahati-21, ~i§
on vacant by Sri Khililur Rahman dated 30-03-2001. —
The applicant has been residing the same quarter \\3 : .

since from the date of allotment till todayf §§§ .

A copy of the Quater allotment order .&ﬂM
dated 30-03-2001 is annexed herewith e
and marked as ANNEXURE -D.

That the applicant states that the total damaged
rent has been calculated at Rs.l1,71,015/- which has
been proposed to recover from the applicant from

the month of May, 2007.

A copy of the office calculated

quarter damaged rent is  annexed

herewith and marked as ANNEXURE -E.

That the applicant submits that the petitioner is a
bonafide service holder engaged with the Deptt. Of
Railway, N.F. section in the post of Technical-I /
carpenter, it is stated that the Gross pay of the
applicant is Rs.9,285/-, after, other deduction the
applicant receives a net ray of Rs.7,919/- per
month. The applicant craves leave of this Hon'ble
Court to produce copies of the pay slip éf the
applicant in support of the statements made in the
instant paragraph at the time of hearing of the
instant case for a fair adjudicafion of the instant

matter.

T Contd.../-
NMEDHI ~
- Advocate / Notary
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A copy of the current pay slip is
annexed herewith and marked as

ANNEXURE - F.

That the spplicant respectfully states that he has

been residing in railway allotted quarter since the

4

date of his allctment i.e. w.e.f. 30-03-2001 to

till date. The applicant states that on the day of
survey, the applicant was discharging his official

obligation, whereas his mother, wife and children

was away 1in the Native Land in Kekrajhar for a

occasion due to “cousin sister marriage ceremony”

and no member left in the applicant said railway

quarter, whereas the applicant was duty in harness,

so the applicant said railway quarter was locked at

that point of time. When the survey committee’s or .

respondent authorities was visit.the said railway
quarter, which resulted the instant impughed action
on the part of the railway authorities. As such the
Survey Committee in a most mechanical manner and
with a total non application of mind, submitted
their report so far the applicant is concerned that
the qguarter in question was subletted without even
considering it proper to enquire about the actual
facts from the petitioner, or from neighbour by
waiting them or by calling them. The 'survey
committee should asked to the neighbour people of
railway quarter, why the quarter was locked. Zo the
survey committee was submitted wrong information to

the respondent authorities or railway department.

That it is ©respectfully submitted that the

petitioner is residing in the cuarter with mother,

Contd.../-

N
AV

tro
egd. No, f\r\\“) *

R4
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wifs and 2 children who an school going and a8

g
ot
-

such, 1if the impugned acticn is given into effs
then great prejudice will be caused O the

petitioner.

GROUND FOR RELIEF WITH LEGAL PRCVISION: -~

o]

For that the office order No.G v /CDO/GEN/Qrs/C & W
T,

dated 10-09-2005 issued by Respendent Ne.

.Coaching Dept. Officer) Guwehati and the Office

Memorandiumn Mo E/RPC/1/Survey of Qrs/GHY dated
09-05-2007 issued by Respondent No.4 (Divisicnal
perscnal pofficer) N.F. Railway, Guwahati, is

violative of the natural Justice.

For that the applicaﬁt states that the ‘impugned
office order / memorandum passed by the authorities
is violative ot applicanfs fundamental right as
envisaged under Article 14 and 19 of the

censtitution of Tndia.

For that the applicant =tates that after filing of
representation dated 22-09-2005 the applicant was
under konafide belief that the respcndént
authorities will consider his case and will pass
appropriate orders. However nhe wWas shocked and
surprised to received memorandum dated 09=-05-2007,
in this regard it 1is stated that inspite of
representation and request thé applicant was not
informed as to whether any action was taken until

he received memorandum dated 09—0542007c

For that the entire action cf the respondents being
violative of the equity and administrative fair-

play of the applicant.

_Centd...f—

N MEDHI
Advocate | Notary
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For that the impugned action of the respondents in
issuing memorandum dated 02-05-2007 and .office
order dated 10-09-2005 without following the proper
procedure is arbitrary and unjustified. Therefore,
the impugned action of the respoﬁdent authority is
liable to be interfered with under its writ

'original application.

That under the facts and circumstances as have been
narrated above, Your Petitioner has a strong prima
facie case in his favour. Further, the petitioner
shall . suffer = irreparable loss and injury if
reasonable opportunity is not given to  the
applicant to place his case. Therefore, it is a fit

case wherein this Hon’ble Tribunal may be pleaéed

to issue appropriate interim directions to protect.

the interest of the applicant thereby setting aside
the order dated 10-09-2005, 09-05-2007. {Annexure -

A & C) respectively.

For that the applicant craves leaves to urge such

further grounds in support of the present applicant

s W“ -

R

(
A

at the time of hearing which may be considered

relevant and necessary.

For that in any view of the métter, the impugned
order is wholly untenable in law as well as on
facts and the same ié‘ as’ such liable to be
appropriately interfered with by this Hon’ble

Tribunal.

-Contd.../-

+* Kamrup (Mewo)

Regd. No. KAM]
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VIII. DEI’AILSOE' THE BEMEDRIES E;IHRUSTE{D: -
The applicant declares that he has exhausted all

the remedies available to him and there is no cother

alternative remedy available to him.

IX. MATTER BOT PENDING WITH AHY OTHER COﬁET: -

- The applicant declares that there is no case

pending before any other Court / Tribunal.

X. RELIEF SOUGHT: - ~

Under the circumstances, the applicant therefcre

prays for the fellowing reliefs: -

(1} to set aside and quashed the office order dated
10-09-2005  issued by the Respondent No.5
(Senior Coaching Dept. Officer, Guwahati)

ANNEXURE - A,

(2) to set aside and quashed the office membrandum
dated 09-053-2007 issued by Divisional Personal

Officer, Guwahati) ANNEXURE - C.

(3) pass any such order/orders as may deemed fit .

- and proper.

XI. IRTERIM ORDER PRAYER FOR: -

There is no interim prayer of the applicant.

XII. PARTICULARS OF THE POSTAL ORDEB: -
Indian Postal Order No.: 34§ GS-[F'Z‘%/L:

Date SR A
Issuing Office _
Fayable at : **:9:9\
: Contd.../-
N. Medhi N MEDH;{
Kamrup (Metro) J 3¢ Advocate / Notary

KAM)

cgd. No.
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A1I1T. LIST oF EHCLOSURES: - .

Az index showing the particulars of documsnts is
-_— ‘
~enclosed. i

VERIFICATION

I, 8ri Akhil Ch. Brahma, Son of Late Mirgu Brahma, aged
about 46 vyears, RfO Railway Quarter 'No.izz G/ Type~II,
New Guwahati Colony, Near Kalibari, Bamunimaidam,
Guwahati~21, Kamrup, Assam, do hereby solemnly affirm
and my knowledge and belief I verify the above statement

made thers of and sign it at Guwahati.

ym

Verified on M. day of June’2007 at Guwahati. :

ﬁ/k/u/ ck fg?ﬂhM ~
= g ~e_# te L
IR X VI ’ P Y-
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SIGN ATURE

s
N MEDH]
A_dvocate / Notary

Kamrup (Metro) *

1

Contd.../-



Office of the

. , _ 8r. Coarhing Denot Dfficar
OFFICE ORDER : : Suwahatl

The fullewing Ralivay Grs. were sliotted o the staff concerned as shown in the
list, but as per sirvey committea’s mmrtmstsad of residing in the allotted Girs. ihey

nave submitied thaeir Qrz. to private party which io violation of ;.rovxc.on of Rule 3.1 (x i}
" _,,_Wund 15 Aol E-:snnvav Sevice {Conduct) r«mo 1966 N e *-W-L
Hence the allviment of the fo;luwmg Grs. are n.anx,sned herewith and h,t:h .
eoncerned are advised to handnver thei (rs. to the next allotea. New allotmant order of
Jhe Qs 1o be followed. -
(@ NN ame of the Glaf & Designalion | . Working Under Qra. No. & Type Lo;aﬁon“}
[ b1 &hriKanak Ch, Boro | Tech/Gr-l | SSE/CACIGHY | 226-K, Type-ll | NGC
P2 583\1: Akhit Chv, Ciknve Pamgeqy‘_@r 1 SSECNCICHY | 122-G, Type-il MNGC !
[ I Ghri Kundu Shing Uas  Techicsr] { SSE/CAC/GHY | 127-K. Type-il’ INGCT T
l‘ 4 ’hn .Juc;hemw rKo:w ‘ar ! i Tm.'n’C;r {1 SEEICACIGRY 127-L, Type-l } UCC_:__ .
f'.‘"%;_zw__ il TataRao " T&iCleaner | SSE/CICIGHY [F05°E. Typa-l INGG 1
1 S Abmed All TechGril | SSE/CHCIGHY | 702-N, Type- NGC
{_7_1'Shri Narayan Tafi ! TechiGr-1 __| SSE/C/IC/IGHY- | 706-G, Type- NGC
N ;ii Pardip Choudhury !Ca‘p LGl SEE/CACIGHY" | 808-F, Typed NGC - :
9 | Shii Jogeswar Las i MCM | SSE/ JCIGHY! &C-Ho-A Type i Tranq.“ur;{ , -
o e } [ 42 | z e Colony’ L
| L 1 R S NURNU .. RN B
10 | Shri Lalchaad #anar ' Bemithiar [ § HE C«'EC/GHY‘? 708-4, Typa-l :' NG ;
No. GHYICDUIGENIQRS/IC&W , o .Dated-10.0%,05
Cagy forwardad far informatinn and nacessary action to - '
T CAMIGHY
. 2. DGM{G)MLG
N 3. APOIGHY
4. SSE/C/CIGHY
5. SBEMWorksfGC
5. SSEAVorksiEast & West/“NO

7. E/Eloctric/MGC, PHO
\e/:é: It concern.
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To. © - .« . Date: 22-03-2005
The 5r. CDO / GITY. :
NF. I anway

f‘Sub:”' Px ayex fon dulv enquiry of aub Le t‘nm, Quaiters.

L i{fg«“r (fficen OrderNo. € HY““WIWJENYQPS/FW
DR Datad 10 109-2003 '

Sir, -, .,. AT

. With lc‘fdl»llCu to (l]v above-sited subject that I Sri Akl ul Ch. Braluna, Son of Late
5 ‘ergu Brahma resxdence of 122 G / Type - .11, -New Guwvahati,” Rly. Colony.
B.uuuuuuaxdmn Guwahatx-ﬂ h.umup Assam. Beg fo stales lhd.t 1 have been stayme e
above mentioned Rly. Qr. since from the date of | J()mmg semc as a post of Painférl, So
lave been resicling with my all family members as-a employee.of N,F. Ratlway since 1iter-

alia till today. ' T
. le survey Louuumev lnd lmpu»d inadve noum’ Wnom. ulfoun.mou o the mtl VY
df'pmm"nt on qccoum*‘ of allb lefting the Pl) Qr. So rh\ concerned authority shonid not

4 c'mcelhnon the said my 'ﬂloﬁed Riv. Qr. otherwise u will bé prejudice.

Hengce I request tn vou that you will kmdlv ngt to ﬂanﬁell?(mn my quarter withowt

("
A

Wiy pmpel CHGUIY due to :.ub Jetting, 1 hope. you will do at your cml[c’at convenience and

thu¢ obth _ S SR ’ a/ﬁ/y
"'n@]khi;yau, ‘ B A’/ziw VL 1’0)7’ CC

.m Al\ml fh B1 ali na
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B 3 an Engii.ei (‘Uz;;.tu,'
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Office of the
Divl: Personnel Olficer
Station Road, Guwahati

, During the s-u}véy. of quarters by the survey committee constituted by the administration
© I the quarter shown in-the attached statement were found subletted and accordingly the allotment
s order of the quarters were cancelled by the allotting authority.

Since the quahcrs have been found subletted and allotment cancelled the same treated as
- unauthorized occupation, '

‘_ Due to unauthorized occupation of the quarters damage rent at the prescribed rate fixed
. -4 by Railway Board, have been calculated and to be recovered {rom regular salary bill from
4 *: May/07 current rate of damage rent along with arrcar from the date of survey of the quarter.

This issues w1th the approval of CAM/GHY..

R (GICKAKATI)— -

DPO/GHY

* “No-E/APO/I/Survey of Qrs/GHY Dated: 9 ¢ 572007

~ Copy forwarded for information and necessary action {o:-

o TI1 CAM/GHY,
. !.2.StCDO/GHY,

%4, DFMILMG,
T Staff concerned, o
6. Ch/OS (PY/BilVGHY,

.. 7. Concerned bill Clerk/E,

e

b homed

gl

DPO/GLTY

Cgrmtﬁ B .

~_»__________._m_,.,'!'ma= "
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1"25. | Sri Kanak Ch Borg._ Techd " | [ 457 | 236KAaype-1I NGC 09-08-05 | 58.875qm 01-08-% 10 30-11-05 @ Rs.56 Psqm=_35315.00

Pl | R 01-12-% 10 50-04-06 @ Rs.99 Psam= 145700.00

- . : : -__171015.00

*5 | 26. | Sii Akhil Ch Rrahma, Painter/I - | 457 122G/type-1 NGC 09-08-05 | 58.87Sqm 01-08-4510 30-11-05 @ Rs.86 Psqn= 23315.00

r ) . G1-12-43 t0 30-04-06 @ Rs.99 Psqm= 145700, 00

; ' . 171015.00

27. | Sri Kundu Singh Das, Tech/l 457 127K /type-11 NGC 08-08-05 | 58.87Sqm 01-08-4 10 50-11-03 @ Rs.86 Psqm= 25315.00

, 01-12- 'p\ t0 50-04-06 @ Rs.99 Psqui= 145700.00

] 171015.00

28. | Sri Budheswar Konwar, -do- 457 127L/type-11 NGC 08-68-05 | 58.87Sqm 01-08- 05 t0 30-11-03 @ Rs.86 Psqm= 25315.00

e O1-12-i5 to 30-04 06@Rs99 Psqm=_145700.00

‘ 171015.00
Md.Ahmed Alj, Tech Tl 457 702N/type-1 NGC | 05-08-05 | 36.8825qm -08-0 10 30-11-05 @ Rs.86 PSqm=[5860.00 -

29. R : -12-0 } 10 30-04-07 ”7 Rs.99 Psqm="_91275.00

P 107135.00

30. ) Sri Maravan Tati, I Tech 457 706Gtype-1 NGC 03-08-05 | 56.882Sqm I-OS-O} 30-11-05 @ Rs.86 PSam=  [3840.00

I : ‘ i 1-12-0%: 0 4 & Rs.89 Peg, 0= 6127500

. ; o 107135.00

31. { Sri Pradip Choudhury, CPTR'IN 457 609F /type-1 NGC 05-08-05 | 36.882Sqm 1-08—0' 10 30-11-05 @ Rs.86 PSqm=_ 15860.00

: - - ’ | ; 1-12-0% ito 30-04-07 ’&) Rs.99 Psqm= __91275.00

' ! 107135.00

7~ | 32. | SriJogeswar Das, MCM - 457 S&C/40A Triangular 10-08-05 | 62.67Sqm 1-08- O‘fto 30-11-05 ‘@ Rs.86 PSqm= 26948.00

.'‘Colony/PNO I I- 12 O.m,to 30-04-07 @ @ Rs.99 Psqm=_ 155108.00

_ - _182056.00

33. 1 Sri Lglchand Kahar, B/Smith 457 706]/type-1 - NGC 05-08-05 136 882Sqm I-OS-O:' 0 50-11-05 @ Rs.86 PSqm=  13560.00
. i 1-12-0370 30-04-97 @ Rs.99 Psgrmi= _91275.00

! - _ 107135.00
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{ ;i_l.!('lliii;: Dot Olicar,
Crovabindi, DU S0ASA 2000,

The fotlowing olliee veder e slotent ol By Qi

f
nunde o e muwnedade elleet .
E oy - y \.l . B
[~ Moch Paoled s No 403 <A Type-UTEat 8GC selrich s under Gocupate n O SocHlaaanga i
S et unden SAECaashingg GO bemgosunrensbaed By G b shlutted o S Sl Al :
Chandinny Sty under SEEICRWAR NG exchange” ol s g o by vt an \

i ;! conmidering the easential pature of his job. X

f g . _ l
}')./Mcuh.!?nnlcd Crbdo DU-35-13 Type-tl b Uzan by Colony GHY wineh i under Lhe

accupwion of Sii Umesh Chandra Kolita XS Techo under SSE Conching GITY i allotied l

1

~+o Sri Khalilur Rabaman. Tech Gr-il wider S Comhing GHY in exclinge ol his vas
i No.122-G Type-11 st NGC. Co : ‘
e
L1
fll' Mech.Pooled Qs Mo 122G Ty peedl at FGE sbich woander cecupation ol S Khaldidos
“ Rahomen Teeh 1 under SSECouchimpGHY s ulietted w Sei Akhil Chundin Raasduana
. . L . - . vt . . P e
- Pl nter Grell under SSEAToneliing?GHY nz per prienty
R :

JEKSE - under SSH/C';SS::\V/JSD NGC i alloter 1o 51 Addiyn s Tech Ol mter
s SSEACEWBGNGC s por privrily of essvitind BlF{ 1D ),
0 R -
CUS Rigibway $unpers No ATRTType- s MUt whneh v e encupation of s R ot
ex-Tech G-l under SSIACEWIBCANGE is nfloited b i S Porita Halwai Helpo R
Ltk SSIECLAWTLENGL s pat privnity '
i
S comeetned e ke e v e cocramd kb coven the ot

" :"_"'J‘ . .
within 7 duy 5 withun intimgtion e s ollice.

o v oy

NoMI260/QGHY R | o 3n(e$[1w |
(':l:).].fﬁ)"i:\sf{\'llll!t‘\' (e sndetmation snd necessny action o -
N ) ;
PPDRM (P YA 20 ABOGEY 3 sl ; :
4, SSE/Glee NG, 58S L/Couchingy GHY, 51T Wi, . :
6. Secrctiry NFREVVMERMUY N
7. Gectelry FIFRECHTA TG,
O Stall soncerned.
1 1Lu . ———
aftela e e e
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] N o “Alocn: 06211 pay ALLowANCE.r“»Rs - RLY- RECDVER3E8~—-——"RS E_Y nRB :-:covmnzs—-— 3R: BT

S % Name CAKHIL BRAHMA S : Basic . Peg T 4625 FF‘——Shb_sc 3 578 = Tax--Assam .;'; 12 . i

Ak o Name MIRSU BRaHAMA - p.ep. ®O2313 WpPF #5060 | Lo B u
' EmpNo "04182340 @ - U A : * 2012 ceis-¢ . # z L ' '

Desgn.”  :pParnTER—-1 . SCa ' = 120 . Rentoiomins] # 115

Accumula*ed LAP 160, LHAP: 1450 Transpart/g s« 75 5

) g‘ . & 73 Water Charge # i ’ ‘ -
§- o ST _ : NHA . # iq0 - - ‘ ’ o ' R

3 IT Centresimg *F‘ug-1n—811p* 3 ﬁu*dOO?fﬂar-dUc GU; 30@14 BU: 44457 Butq o8 Lwp: 04
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